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cases. 33 cases have already been disposed of 
by the Committee set up by DDA forout of court 
settlement of the court cases. 

(c) DDA hyas reported that it is to possible 
to fix any time limit forthe final disposal of all the 
remaining aplications. 

(d) No, Sir. The meetings for considering 
out of court staement are held from time to time . 

(e) In view of 'd' above q8estion does not 
arise. 

Medical Facilities to Quasi-Central 
Government Pesnsiners 

8308. SHRI VIJAY KUMAR YADAV: Will 
the PRIME MINISTER be pleased to state: 

(a) whether an Inter-Departmental 
Commitee set up under the Ministry of Person-
nel, Public Grievances and Pensions toexam-
me the Issue of extending medical facilities 
(amenditRS) toquasi-Central Government pen-
sioners whgo are not covered underthe CGHS, 
has since submitted its report; 

(b) ifso. the recommendations of the Com-
mittee:and 

(c) the reasons fordealy in implementation 
of these recommedations? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNNEL. PUBLIC GRIEV-

. ANCESANDPENSIONSANDMINISTEROF 
STATE IN THE MINISTRY OF 
PRLlAMENTARY AFFAIRS(SHRIMATI MAR-
GARET ALVA): (a)Nosuch Inter-Departmental 
Committee to examine the issue of extending 
medical facilities to Quasi-Central Government 
pensioners who are not coverted under the 
CGHS was appointed under the Ministry of 
Personnel. Public Grievances and Penssios 

(b) and (c). Do not arise 

Blanket Expetiontosmall scale 
industries 

8309. SHRIV. SOBHANADREESWARA 
AAOVADDE:WilithePRIMEMINISTERbe 
pleased to state: 

(a) whether blanket exemption to small 
scale sector from price control nas resulted in 
a numberof malpractices; 

(b) whetherthe Government have received 
any such cases; 

(c) if so, the details thereof? 

(d) the reasons giving for granting blanket 
exmption instead of exemption from price con-
trol upto a value limit as recommeded by the 
Kalker Committe; 

(e) whether a number of small scakle sec-
tor units are selling producing the brand prod-
ucts organised sector units by getting the brand 
name duly transferred /assigned; 

(f) if so. the details of such products: and 

(g) the names of the multinational drug 
com panes getting their products manufactured 
by small scale units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILZERS 
(SHRI EDUAAOS FALEIRO) (a) to(c). (e) and 
(f). At present., exemption to Small Scale 
Sector Pilarmaceutical units from the provlsons 
of DPCO. 1987 is regulated in accordance with 
the prOVisions of Goverrnment SO 719 (E) 
dated 21 .7.1988. \Whereever Instances of 
companmes avalaling exemplin in Violation of 
the conditions of the said order come to the 
noticeofthegopvemment thesame are looked 
into and dealt with in accordance with he provi-
sionsofDPCO, 1987. 
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(d) Govemmenthastaken an independent celedby A and Ihe possession was taken back 
view in exempting small scale sectorunits from fromlheaHottees on 6-2-84. 
pricecontrolinl'8Sf)eCteiCategory II forarnaIIioos 
underDPCO, 1987. (c) and (d). In viewcl(a) and (b). above, do 

notarise. 
(g)Atpresenmt,thereisnobanasuchon , , , 

multinationalcoampanies orotheroraganised 
sector unmts gating the products anutatured 
from SSI unmits. SSI omits, however, in such 
cases are QOt eligiblefor9XJY'4)tionundera.S.O. 
No.719(E)9daed21.7.88 

AlIobMntofLandtoAndh 
MahavidhyalllyaNawDalhi 

8310 SHRIVILASMUTTEMWAR: 

WhoIesaIeG.mentMarbt 

8311.SHRI~.LSHARMAPREM:Wilithe 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether1heGowlmlenthaveacqiured 
land in Gandhi Nagar, East Delhiforsetting up 
cI any wholesale garments market; 

SHRI RAMCHANDRA (b) ifso,lhe details thereof; 
VEERAPPA: 

(c) whethersomeportioncl acquired land 
WlllthheMinisterofURBANDEVELOP- hasbeengrabbedbyprivateparties;and 

MENTbepieasedtostate: 

(a) whetherthelandfor1heoonstruction cI 
school building and hostaIs to the Aneth 
MahavidyaIaya. PanchkuIan Road. New Delhi 
wasabledinHaringar, CharDjlar, NewDefli; 

(b) ifso, when and the area of the land 
~; 

(c) the name c11he builderand1he time by 
which the construction wort< is IikIey to be 
canpletedand 

(d)thereasonsforthedelayint1eoonstruc-
lion c1the bulding 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF !lRBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). It is reported that a 
piece c11and measLWeing2 acreasat Narinagar, 
Clock Tower was allotted to Andh 
Mahavidhyalaya on 25-1-57 due to non-con-
struction of building, the lease deed was can-

(d) if so, the details of the land grabbed 
and the action taken in the regard? 

THE MINISTER OF STATE IN THE 
MlNISTRYOFURBANDEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WAlEA RESOURCE (SHRI P.K. THUNGON): 
(a) As reported by the office of the Deputy 
CommisssionerofDelhinospecificproposal 
for acquiring the land in Gandhi Nagar, East 
OeIhiforsetting up wholesale garment maket 
has been received, DDAhas reportedthatithas 
notacquir8d anylandforsetling up the garment 
1'\1IIIt{et. 

(b) [to(d). OueSllon doesn't arise. 

8312. SHRICHHEDI PASWAN:willthe 
PRIME MINISTER be pleased to state: 

(a) the detailsofthe economy measures 
taken by the Ministry of Rural Development to 
minimise the expenditure; and 




